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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

A}PEDABAD BENCH 

CAT/F12 

O.A. No. 

DATE OF DECISION 4.7.91 

Ghrj .th.c1 	 Petitioner 

Advocate for the Petitioner(s) 

Versus 

JL2± 	 Respondent 

Grovcr 	 - Advocate for the Resoonaeij(s 

The Hon'ble ivIr, 	£:z .rjvj 	: 	O1. I. 
I 	The Hon'ble Mr. 

Whether Reporters of local papers may be allowe 

To be referred to the Reporter or not? 

Whether their Lordshios wish to see the fair ccpy 

Whether it needs to be cfrculated to other Benche 
MGTPRR F) -12 CAT! 	-! 	5,000 



3dri 
Gulbai Tekr. 
S ubhadrap urci 
AhmedaOad-6. 

(Aov: 1r. L) .i4.Tha: cat) 

Vet us 

1. Union of Inciia 
Through; 
The 3uperintec. ing 
Ecgineer, Central 
1ater Commission, 
Iestern Rivers Circle, 

C. d.(_'.4-A, North Basr 
RoaQ, haranpet.c sXc., 
Nacjpur. 

Executive Engineer, 
C.i.C., Naghela Bldg., 
3Ltrakul Road, 
Memnagar, AhmedaOcd-52. 

A,3sistant Engineer, 
C.N.C., Saharmati Dive., 
Ahriedabad. 	 .. Re7.pandents 
(dv. :Mr.Ramesh Grover) 

O.A. .495/39 

J U D G N E N 1 
ioate: 47)l 

Per : Hn'ble Mr. P.H.Trivedi, 	Vice Chairman 

In 	495 of 1939, the petitioner under 

3ection l9nf the 	minissrccive 2ri5u;als .ct has 

challenged the order dated 4/7.11-39 passed by the 

Executive Engineer transferring him from Ratanpur to 

Kadana. His grounds are that according to the polici 

of the respondent department, 1-1a:3s-IV employees are 

nor transferred ou 	 t tside their naive districts ans 

there is complete disreqmrd of the principle that 

those who have served for the longest period should be 

tra!lsterred before others for which the petitioner haT 

given certain names of those who have teen retained 

longer than his. He dIso states that as Galiana 

Sabarrtati Sub Division, 	sednoed from inich Var sr 

has been transferred to Ratanpur nobody has been psted. 

1iIIIrir. 	
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This shows the malafide of the respondents. In this 

case respondent No.2 have argued the case in person 

and there has been no reoresentative of the Resoondent 

No.1 or Respondent No.3. The imougned order has been 

nassed by respondent No.2 who has appeared in person 

to argue his case. His couter is that the petitioner 

had earlier askec for a transfer tro:rt Ratanpur and 

his request was rorwarced by Asstt. Engineer in support 

of which he has annexed the copy of the letter dated 

6-e-8 enclosing a letter from petitioner dated 

23-78. The petitioner has clearly asked for an 

urgent transfer from Ratanpur and at his own cost 

to any site. 	The impugned orders state that the 

transfers are to be "with immediate effect on their 

own cost." The petitioner' s contention is that if 

his transfer is to he treatedag at his own reuest, 

it is to be noted that it is 	brouant about more than 

one year after the reuest was made. The apprehension 

expressed in his letter was in respect of threat to 

his life and if he lived with this apprehension for 

a whole year his transfer thereafter does not give 

him any relief in that regard. The respondent has 

also taken the plea that the petitioner is having an 

affair with a married lady and the villagers are highly 

agitated about it. Further in transfers period of 

stay at any station is not reuired to be taken into 

account nor is there any immunity against transfer 

in the case of ClasslV persons. The transfer is 

actually in the same division. The petitioner has 

not conducted himself in a mainer befitting a Govt. 

servant. He has been absent from duty in support 

of which contention several memorand issued to him 

have been annexed. The petitioner has made another 

: 3 : 
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request for transfer on 18-10-38 in which he asked 

for transfer from Ratanpur to Raska or }theda or Ahrnedabad 

at his own cost giving reasons. This also has been 

forwarded by the Asstt.Engineer with the remarks that 

the petitioner is not a responsible person for being 

given work and he is creating problems for other staff 

in the smooth running of the work. The respondent has 

challenged the nature of the request transfer and 

stated that in the case of Shri Vankar he has been 

retained at Galiana as he has never made request for 

Ratnpur the order of transfer was cancelled. 

2. 	After perusing the pleadings and hearing 

the learned advocate for the petitioner and the 

respondent No.2 it appears that the transfer of the 

petitioner is for adminuistrative reasons for which 

there is some basis but Respondent No.2 has utilised 

the request of the petitioner for causing it to be 

a reuest transfer at his own cost. Neither side has 

developed its respective case on the ground of the 

discretion available to the respondent on request 

transfers. The transfer orders in terms state that 

the transferred officials are to move at their own 

cost. The sole issue ;for the purpose of this case 

in whether the impugned orders can be regarded as a 

legitimate transfer on request. For this purpose it 

is necessary to consider the impugned order in the 

light of the petition by which request for the transfer 

has been made. Obviously, in the petition dated 

23-7-88 after a detailed description how the petitioner 

was threatened by armed men, he has requested for the 

transfer to any site at his own cost. This has been 

followed by another petition dated 18-10-88 in which 

the petitioner has related the circumstances of the 

uarrel viz, the local villagers, sickness of his wife, 
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education of his minor children and asked for a 

reuest transfer at Ahmedabad. or R5ska or Kheda at his 

own cost. 	This petition has also been forwarded by 

the Assistant Engineer by his memo dated 29-9-89. 

It is therefore proper to consider that the impugned 

transfer orders have not dealt with verj old or 

obsolete reuests but requests nade prior to the date 

when the orders have been passed. There is substance 

in the petitioner's plea that he had made no re4uest 

for being transferred from Ratanpur to Kadana and 

therefore the impugned. transfer orders cannot be 

justified on the basis of his request. 

I would have been very reluctant to interfere 

with the transfer orders of the petitioner about which 

the Asstt. Engineer and Respondent No. 2 appear to have 

some basis on administrative grounts to pull the 

petitioner out from Ratanpur but it is difficult to 

sustain the impugned transfer order on the ground of 

its being based upon the petitioner' s reuest and 

re4uiring the oetitioner to move from Ratanpur at his 

own cost. when petition for such a reuest does not 

state that the petitioner was ready to go to iKadana 

and when on the grounds on which the petitioner had 

reuested the transfer are by and large not met in 

terms of the convenience of the petitioner by the 

said transfer. It could have been possible for the 

respondents to justify the transfer on administra.ive 

grounds but it is not possible to sustain the imougned 

orders of transfer in terms as a reuest transfer at 

the petitioner's cost. 

For the above reasons, the petition has merit 

to the extent stated. The impugned orders are quashed 



and set aside. Rule made absolute. The respondents are 

at liberty to oass further orders which are legal and 

which are not tainted by any flaw. No orders as to costs. 

5. 	The jutgnent in this case was not pronounced earlier 

because of the decision of the Suoeme Court of India in 

the case of Amulyc Chandra Nalia V. Union of india & ors. 

in Civil Ape1 Ho. 1 212/90 (JT 1990 (1) SC 558) . However, 

thereafter, in Civil Apoeal iTO. 2381/91, Dr•  Mahabal Ram 

V . Indian Council of Acriculture Research & Ors., the 

Supreme Court has held that a Single Member Bench is 

competent to decide the cases when so authorised in t errns 

of sub section (6) of section 5 of the Administrative 

Tribunals Act, 1985. Accordingly, this judgment is now 

being pronounced. 

P H Trjvedi 
Vice Chairman 



Central_Adm nis tv 

ApplictiOfl No. 	 199 

Transfer Ao'licati0fl :o. 	 Old WritPet.NO-  

C1RT IF ICATE 

Certified that no further action is required to be taken 

and the case is fit for consignment to the Record Room (Decided) 

Dated 	i 

Countersigned. 

S 
Sectiori Officer/Court Officer. 	 Signature of the Dealing 

Assistant. 
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CENTRAL ADNINISTRATI IL TRIBUNAL 
AFliISDABPJ)_BENCH 

AHMEDAi3AD. 

Submitted 

 

N A .T ./JUDICiL 
SECTION. 

Jriginal PeitiOn No. of  

i'liscellaneous Petition No. 	 of 

Shri P Petitioner(s). 

lersug. 

Respondent ( s). 

This application has been submitted to the 

Tribunal by Shri 

under Section 19 of the Administrative Tribunal Act, 

1985. It has ben scrutinised with reference to the 

points mentiined in the check list in the light of 

the pro/isions contained in the Administrative Tribunals 
act, 1985 and Central Administrative Tribunals 
(Procedure) Rules, 1935. 

The application has been found in order and 

may be giien to concerned for foation of date. 

The applicatioflno hebn found in order for 

the se reasons indicated in the check list. The 

applicant may he advised to rectify the same within 

21 days/Draft letter is placed below for signature. 

t'' 	4)J 	 : 	) 



ANNEXtJRE-I. 

CS TRhL 	IINISTRPTIVF. TRIBUNAL 

APPLICAHT (5)  
1'. 

) RSPDNL)ENT(5
IVVIVII 

1 	\. 

a, RTICLJLj-RS TO BE EXAMINED ENDORSE1VNT AS TO 
RESULT OF 
FXAMINAT ION. 

Is the application competent 7 
(A) Is the application in 

the prescribed form? 
() Is the application in 

book paper 	form 7 
(C) Have prescribed number 

comlete sets of the 
application been filed ? 

Is the apj:lication in time ? 

If not, by how many days is 
it beyond time ? 

Has suffcjent cause for not 
I 
	 maKing the application in 

time stated 7 

Has the document of authorisation/ 
\Takalat Najna bean filed.? 

S. 	Is the application acca-rpined by 	) 
.D./I.P.O. for Rs.50/.? Number of 

7i.D/I.P.o. to be recorded. 

Has the copy/copies of the order(s) 	. 
agafl4ilSt which the application is 
made, been filed ? 

(a) Have the copies of the documents 	4 
relied uron by the applicant and 	ti 
mentioned in the application 
been filed ? 

Have the documents referred to 
in (a) above duly attested and 
numbered accordingly 7 

Are the documents reierrej to 
in(a) above neatly typed in 
double space 7 

3. 	Has the index of documents ha.s been 
filed and has the paging been done 
properly 7 

. .2 . . 



ft fXMINED 	 ECRLJ A D at 
£ESULT OF 	NINlTIr-:, 

9, 	HCTC the ahtono ogical deta- 
o 	re]r::nentatjons m a d e 

a:d thee Itcome of such 
entatice been indicat-

1 tIle eoeiicat-cn 7 

10 	Ir-. he :.ee:r rasnd in the 
ceuicn pendIng before 

ny ju L Cl: law or nn.'• other 
f - 	Tjjtj 	? 

ii 	Are tee. aopficaton/dupjcat 
cepy/epaie ccpie signed ? 

12 	Are catra copies of the pplic- 
CttOO :iti; rjneurcs filed. 

(a) identical with the original. 

(is) efecfve, 

(c 0aoCr9 in Ann(7. ures 
Page Noe.. 

i) D cinctl-y Tyaed 7 

13 	have i 	,:Ae enveloees 
eeerl eq full adhiress of the 
P. 	:fet -  E, 	ee filed 7 

Are the Azn addressed, the 
eoiteeec nddressed 7 

in. Jo nee rear-en of the parties 
r-nd :'.n the copies, tally 
hit :- pc those indicated in 	 11 ear ( 	:ut.e.rj 

if. 	Are the tednerit ions certified 
Is true or seported by an 

a lilA: it affirrn eq that they 
true 

7 	hit:. rae fnctr icr the cases 
rr-c:rti)vSf ar-rio: item No.6 of 
too a::. di ealon, 	- 

e 	C tic: ire ? 

i:ea Ill vt 1 oct heads? 

net c:..-inecutivaly? 

(:1) •J in double space on 
c.r.c lie of the pper ? 

i. 	TiJv( rnirtjcuiars for 
intcrilnt reeler orayed for, 

'a.;Irj.Lth reeonrr ? 
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URGENT NOTE 
To, 	- ! 

The RegistaV 
High Court of Gujarat, 

Ahmedabad. 	y 

Sir, 

Subject  

Be pleased to direct the office to Place the matter above mentioned 

before the Court for admission on 	 a-s I want to obtain stay 

/in Jurisdiction/bail order. I personally undertake to remove all the office 

objections Including Court fee stamp. 

Thanking you, 

Ahmedabad. 	 Yours faithfully, 

Date 	
.4 	

Advocate for the (Petitioner) 
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P ages. 

1 to 11 

(3 

of Orig.Applicat-ion 

iculars. 

of impugned order 
-an sfer dated4/7th 
- ber, 1989, trans-
ng the applicant 
Ratanpur to Kadana 

DMINISTRTIVETRIi3UNAL, AHMEDABAD. 

APPLICAlION NO.495/1989 

Shri A. 3. Rathod 

Versus 

Union of India and 
others. 

I N D E X. 

VT 

V 

- 



3.FOiJ 'HE CBNLAL ADMiNIS?RAiIVE j2R.L3UNAL, 

AiiLDA.3Ai). 

OIINAL 	PP1CA1'ON NO. 	OF 1989 

Applicant 
	

Shri A. 3. Ratod 

V/s. 

Re spondents 	 TJfljfl of India & ors. 

S Of APPLICAIION 

)f the Acplicant:- 

:he Applicant: Shri A. 3. Rathod 

'ather : Shri B. Rathod 

.on & office : Central Water Commi- 
eLnployed. ssion, Ahmedaad 

Division, Ratanpur. 

dress : 	C.W.C., 	Sabarrnati 
Division, Ahrnedabad. 

or the : Shri A.B.Rathod 
)f all Guloai 2ekra, 

Suohadraura, 
Ahmedabad-6. 

)f the Resoondents:- 

Designation : 	(1) 	Union of India 
spondents (Notice to be 

served through- 
Ihe Superintending 
Engineer, Central 
Water Commission, 
Nestern Rivers 
Circle, 	C.W.C.4-A, 
North Bazar Road, 
Dharampeth Ext., 
Nagpur.) 



-2- 

(1) Executive Lngineer, 
C.W.C., aghela Bldg. 
Gurukul Road, 
i4emnagar,A'bad-52. 

(3) Asst.Engineer, 
C.N.C.,Sabarmati Divn., 
Ahmedab ad. 

(ii) OffLce  address : ----As above----
of the respori- 
dents. 

(iii)Address for the: ----As above----
service of all 
notices. 

3. Particulars of the order against which the Appli-
cation is made;- 

The application is against the following 	 A 

order: 

Order No. 

Date 	: 4/7-11-1989 

Passed by 	: Executive Engineer, 
C.W.C., Abmedabad, 

Suhject,in 	: Transferring the 
brief, 	 the applicant from 

Ratanpur to Kadana 
(i.e.outside the 
parent division) 

4. Jurisdiction of the Tribunal:- 

The applicant declares that the subject matter 

of the order against which he wants th&redressal is 

within the jurisdiction of this Hon'ble Tribunal. 



Limitation:- 

'±he aeplicant further declares that tae 

aDplication is within the limitation, as pres-

cribeci under Sec.21 of the Administrative 

ribunals Act, 1985. 

Facts of the Case:- 

6.1 	3y way of present aeilication, the appli- 

cant seeks to challenge the leeality and validity 

of the arbitrary a:d illegal action of transferring 

the applicant - Kheiasi, Class-IV employee, from 

Ratanpur to Kadana, notwithstanding the fact that 

as ncr the existing practice and policy of the 

respondent Deoartment, the class-IV emloyees are 

n o t transferred outside the native district and 

S 	 in comalete disregard of orinciple of 'FIRS2 0014E, 

FiRC GO' inasmuch as many similarly situated 

employees working alongw:Lth the applicant are 

retained in Ahmedahad Division from more than 

10 to 15 years and the applicant only is picked 

and cnosen for the iinnunned transfer with some 

ulterior and oblique motive, in a maaafide manner. 

Ihe applicant begs to challenqe the impugned 

action of the respondents on the ground that the 

same is arbitrary, illegal, unjust and against 

the prevailing policy 'of the respondent Department. 
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6.2 	The applicant was aopointed as Khalasi, 

Class-IV, employee, with effect from 1-3-1973 

at Ahrnedabad. The applicant is having long 

service career and has worked with utmost 

sincerity and to the best satisaction of the 

respondents, without giving any cause of compla-

int. The applicant was woricing at Ratanpur.. in 

Ahmeda:ad Pivision Since 1985. The applicant 

submits that as per the consistent practice,. and 

policy of the respondent-I)epartment, Class-IV 

employees like the applicant are not transferred 

outside their parent division or far from the 	 A 

native place. The applicant was appointed in 

Ahmedabad division and Ahrnedabad is the native 

place of the applicanb.. The applicant submits 

that the contention of the applicant that Class-IV 

employees like the applicant are not transferred 

from their parent division far from the native 

place can oe substantiated from the details given 

hereinbelow, wherein the Class-IV employees 

similarly situated like the applicant are never 

transferred from their parent division for 15 to 

20 years, considering thE? fact that they are lowly 

paid class-IV employees and it would oe very 

difficult for them to settle down from small centre 

to a big centre, as it would be very difficult to 

find cheap accomodation as well as the standard 

of living would oe very high in the oig centres. 



-- 

The applicant craves leave to give following 

names of the employees working as Khalasi along 

with the applicant, who are never transferred 

from their original place for more than 15 to 20 

years. 

(not 	trans- (Working 
ferred since) at) 

10 yrs. Ahrnedábad 

5 	yrs. Khaliayana 
(Ahrnedabad 
D1V1 SiOfl) 

:T.K..?arrnar 	18 yrs. 	nmeaaaa 
Dlvi sion 

-, -- - 	- 	 H 

W 

(Sr.No.) 	(Nanie) 

.U.Patel 

L.ii.Vankar 

 

r1iv.)L1aL 	.. iu 
P armar 

j.IK.Puri 18 yrs. 

K.h.'iaghela 16 yrs. 

.Vania 16 yrs. 

..Pannar 21 yrs. 

R.ii.Joshi 10 yrs. 

1).0.Jadeja 10 yrs. 

K.J.Jadeja 15 yrs. 

it 

Site no.10, 
P or and ar 

It 

Site o.8, 
P oruanciar. 

no.9, 
r.andar. 

3 	e a licair suaiL1 s ciat iro ra 



are not subjected to tans-fer as per the 

prevailing practice and polcy of the respon-

dent Denartment. The applicant submits that 

it is also the practice and policy of the 

department to ksp Ciass-IV employees in the 

parent division nearby their native place. 

T1ie applicant submits that: the applicant was 

appointed in Ahmedabad division and Ahmedabad 

is native place of the ap-plicant and, therefore, 

the applicant ought not to have been kept in 

Ahmeda.bad Division itself, near to his native 

place i.e. Ahmedabait. The applicant submits 

that however, to tne great: shock and surprise 

of the applicant, vide n order dated 4/7-11-1989 

the applicant is sought to be transferred from 

Rataneur, Sabarmati Sub-bivision, Ahmedabad to 

Anas Dam site, iahi Suo-Division, at Kadana 

in panchmahals District, which is anout 300 kms. 

far from the native place. Annexed hereto and 

marked as Annexure 'A' is the copy of said order 	(Ann.-A) 

of transfer dated 4/7-11-1989. The applicant 

submits that the aforesaid action of the respon- 

dent is absolutely arbitrary inasmuch as, as per 

the prevailing practice and policy of the res- 

pondent Department, Class-•IV employees are not 

transferred outside their parent division. 

However, only the applicant has ben picked and 



chosen for the imeugned transfer. The applicant 

submits that, therefore, the impugned action of 

the respondents is in violetion of Article 14 of 

the Consbtution of India. 

	

6.4 	fhe applicant further submits that as it 

can be seen from the foregoing paragraph, Class-IV 

employees working alonj with the applicant are 

never transferred since last 10 to 15 years from 

their parent division. ithe applicant submits 

that the aforesaid fact itself is supporting the 

contention of the applicant that Class-1V 

employees are not subjected to transfer. The 

applicant suoiuits that the respondents cannot 

act in an arbitrary and discriminatory manner 

inasmuch as the persons who are serving at at 

a particular station are not transferred for 15 

to 20 years though similarly situated like the 

applicant and only the applicant is suojected to 

transfer which is in violation of Article 16 of 

the Constitution of india. The applicant submits 

that, therefore, the impugned action is ex facie 

arbitry, illejal, discr:Lrninatorv and untenable 

in the ee of law. 

	

6.5 	The applicant suxxnits that the applicant 

is staying at Ahrnedaoa. with his fani1y which 

consists of wife and 3 children. The applicant 



: 

submits that the minor children of the appli-

cant are studying in Municipal Schqol at 

Ahrnedabad and, therefore, if the applicant is 

sought to be transferred at this point of time 

in the midst of term, the continuation of edu-

cation of the children of the applicant would 

suffer and their career would be put to jeopardy. 

The applicant submits that moreover, the wife of 

the applicant is suffering from severe asthametic 

disease and is under continous treatment in the 

V.S.Hospital, Ahmedabad, since last 4 years. The 

applicant submits that if the applicant is placed 

to a very remote place in Panchmahals District, 

the wife of the applicant would not get adequate 

and appropriate medical treatment. The applicant 

submits that on the ground of hardship also, the 

impugned order of transfer requires to be quashed 

and set aside. 

	

6.6 	Even otherwise, the imnugned order of 

trnsfer of the applicant requires to be quashed 

and set aside as being arbitrary, illegal, null 

and void. 

	

6.7 	The applicant submits that the impugned 

order of transfer dated 4/7-11-1939 was received 

by the applicant only on 15-11-1989 and the same 

has not been implemented so Ear. The applicant 



is, therefore, required to be rotected by 

appropri3te interim relief, in the interest of 

justice. 

7. Relief sought:- 

he applicant prays for the following 

relief:- 

LOUR HOOJR be pleased to quash and set 

aside the impugned order of transfer 

dated 4/7-11-1989 passed by the Executive 

Enineer, transferrng the applicant from 

Ratanpur to Kadana as being arbitrary, 

illegal, null and void; 

erim relief, if any:- 

The applicant prays for following interim 

YOJR IiOUOUP be pleased to stay the 

implementation, operation and. execution 

of the imugned order of transfer dated 

4/7-11-1989 cuo the applicant, at Annex-

ure 'As, pending admission, hearing and 

final disposal of this Application; 



t 

- 

(C) 	YOUR hOiOUR be pleased to grant such 

other and frthr reliefs, as are 

deed fit, in the interest of. 

justice. 

Details of remedies exhausted:- 

The aDplicant declres that the app1icit 

has exhausted all the remedies available to him. 

Matter not pending with any other Court/s,etc.:- 

The applicant further declares that the matter 

regarding this Aplication, which has been made, is 

not pending in any other court or with any other 

authority or before any othr Bench. 

Particulars of Postal Order in respect of Appli-

cation fee:- 

No. of i.P.O.:- 	 ( ( 
2- S__e' 

Name of the :- 
issuing Post 	 ' 
Office. 

(iii)Date of issue:-
of I.P.O. 

(iv) post Office :-
at which 
payable. 

12. Details of Index:-• 

Index conaining the details of documents is 

enclosed. 
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13. List of enclosures:- 

Annexure 'A' - Irrugned order of transfer 

dated 4/7-11-1989, issued 

by Executive Engineer, 

transferring the applicait 

to Kaana from Ratanpur. 

(iit 2w-' 

	

- Verification 	 4A 

A" G\."' J 

	

I, A..Rathod, S/o. B.Rathod, age 	years 

working as Khalasi, resident of Abmedabad, do hereby 

verify that the contents from para 1 to 13 are true 

to my personal knowledge and belief and that- I have 

not suppressed any material facts. 

Place: Ahrnedabacl. 

(A..RATHoD) 
Date : )4 /11/1989 	SIGNATURE OF THE APPLICT 

rilei  
Advoca'e for P€tiiorier 

coiiz:i & 	---- 
C7 s ;eC!pt- -uvEd c 

_ø t:y.Eegstrar 	A! j 

	

I 	Ahd ii14c 



RiONE  476434 	 GRiM : FORCAST 
AHM EL) ABAD 

No. MD/G/E.-1/89/  E? 
GOVEkWvENT OF INDIA 

'12- CENTRAL WATER CoMIsI04 
MAHI DIVISIG'4 

WagheLa' Building, 
1, Shyarnnaaar, 
Gurukul Road, 

Ahm(,dabaJ-'=2.  

Dated 

The foI.Lowjrg Junior Obserr/Wrk Sarkar Gr.II/III & 
Khalasis working in Sub Divisions/Djvjsj0n are hereby transferred as shown against each with immediate effect on their own cost. 

SL.NQ. 	Name & Designation. Where working Place to which 
at 	present. transferred. 

1. Shrj H.N. 	PateL, 
JUniox Observer, 

Site No. 	8, 
Gungan under 

Mahi Djjj0  

Sabarmati 
'ihrnedabad, 

Sub Djjj0 , 
hrnedabad. 

 Shri H.G. Patei{ya, 
V4/S Gr.. CFF W/L$tn., Banas,unj 

hje under 
Sabarmati 

Sub Divisj0 ,., 
Pa1.anpr, 

Sub Divn., 
hmedabad. 

 Shri A.R. Darbr 
W/S Gr.III kias Ste Vianakbori, 

Mahi Sub 
Division; 

MabiSub Dlvn., 

Kadaoa 
Kadana., 

 Shri A.L. Petal 
W/ 	Gr.IIi, Banas Lunj Sabarmati Sub Sub L)jvjson Division, PaLanpur. Ahmedabad. 

 Shri J.F. Baria 
Khalasj. Mahi Darn, Panam Damrp 

Mahi Sub Djvn. Mahi Sub Djv,, Kadana. Kadana. 
 Shri L.M. Vankar / 

Khajasj GaLiana 
Sabarmati Sub 

Rat anpur, 
SabarmatiSub 

Divn.,A'bad. Divn., 	A'bad. 
A.B. R3thod, 

KhaLas. Rat anpur Anas Dam Site 	/ Sabarmati Sub Mahi Sub Dtvri,
,  
," Division,. 

kmedabad, Kadana. 

(RvlESJ 	GROVER) 
EXECUTIVE ENGINEER 

(Pro) 



Copy to : - 

: 2 : 

L. The Assistant Engineer, 
Sabarmati Sub DLvion, 	For information. 
Ahmedabaci. 	 It is hereby 

instructed to 
The Assistant Engineer, 	re'ieved them on 
Mahj Sub Division, 	 receirt of this 
Kadana. 	 order. The 

joining report of 
The Assistant Engineer, 	the incumbents may 
Banas Luni Sub Division, 	be sent to this 
Paanpur. 	 office for office record. 

BiLL CLerk, Mahj. Sub Division, Ahmedabed. 

Accounts Branch, Mahi Sub 1)Iv1s ion, Ahrnedabad. 

Persons concerned(throu'i AE).. 

Persons concerned fiLe.. 

The Asstt.Engineer, (Civil), Mah.i Divn.,Ahmedabad. 

0/0 iIe. 

EXECUTIVE ENGINEER 

*aN*/11189 

61 11e// 
LO )~

O 

k 	
I -" 

L oil. 

If 

f,••' 	

• 

/ 	 j jifl 	 I 

so 



v/s. 

C 

In The High Court Of Gujara.t..At Ahmedabad 

- 	A 	No. 	 198 

Petitioner 

..Respondent 

I/We 	, •y_') 

the 	 abovenamed, do hereby authorise 

Shree D. M. Thakkar Advocate, High Court, to appear act and plead on behalf 

of me/us in the above matter as well as to negotiate for compromise or to 

withdraw or compromise on my/our behalf in the above matter at any stage. 

IN WITNESS whereof I/we have set and subscribed our hands 

hereunder. 

Acceoted: 

/fl 	• 

. 	#r 
ADVOCATE 

5/B---&tad1urn-- House, 
-Opp unictpatBath, 

Nevaiigpum 

AHMEDAATh 380 009. 

1 ii:a Society, 
cOUrt, 



BEFORE THE CENTRAL ADMINISTRAIIVE TRIBUNAL AT 

AHMEDABAD. 

ORIGINAL APPLICATION NO.495 OF 1989 

Applicant 	: 	Shri A. 3. Rathod 

v/s. 

Respondents 	: 	Union of India & others. 

REJOINDER TO THE REPLY FILED 

BY PHE RESPONDENT NO. 2 

I, A.B.Rathod, the applicant herein, beg 

to file this rejoinder in response to the reply 

filed by the Respondent No.2. I state that the 

averments and contentions which are not specifically 

admitted are categorically traversed. 

(1) 	It is submitted that the respondent no.2 

has filed reply on behalf of Respondent nos.1 and 

3 also for which the respondent no.2 has no authority 

under the law and, therefore, the reply,  filed y the 

respondent no.2 on behalf of other respondents cannot 

be taken on record and the same cannot be considered 

while deciding the matter on merits. It is suomitted 

that the respondent no.2 is not given any authority 

to represent the case on behalf of the respondent 

nos,.1 and 3 and, therefore, the reply filed by the 

respondent no.2 on their behalf cannot be looked into. 
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(2) 	At the outset, it is stated that the 

respondent no.2 has filed a misleading reply so 

as to create a confusion before the Hon'ble Court. 

It is submitted that the respondent no.2 has stated 

in paragraph 1 and 2 of the reply that the impugned 

order of transfer is issued at the request of the 

applicant for his transfer. It is submitted that 

as a matter of fact, the request for transfer was 

made on 18-10-1988 as per Annexure 'VII I  in a 

peculiar circumstances, with a specific request 

to transfer the applicant in Ahmedabad Division at 

Raska or at Kaira. In this view of the fact, since 

the applicant was given threats by some notorious 

villagers, the applicant had made the request for 

transfer before one and a half year. It is 

submitted that since at that point of time the 

said request was not adhered to, the purpose was 

defeated. It is submitted that it is of no use 
transfer 

to/the applicant now after a span of one and half 

year that too at a place where the applicant had 

not requested for transfer. If the respondent no.2 

wanted to oblige the applicant by transferring him 

as per his request, then the applicant ought to 

have been posted either of the aforesaid two places 

viz. Raska or Kaira, instead of transferring the 

applicant to Anas Dam Site, which is situated 

outside the State of Gujarat in Rajasthan. It is 

submitted that, therefore, the contention canvassed 
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by the respondent no.2 that the impugned transfer 

is as per the request of the applicant is nothing 

but an afterthought and'-cover the story. 

(3) 	it is submitted that on bare reading of 

paragraph 3, it transpires that the impugned 

order of transfer is issued by way of punishment 

inasmuch as it is stated in the said paragraph that 

as the work of the applicant was not found satis-

factory and as the applicant used to remain absent 

from his duties and, therefore, the Assistant 

Engineer in-charge had recommended the transfer 

of the applicant vide letter dated 29.9.1989. 

It is pertinent to note that before transferring 

the applicant on the ground of aforesaid alleged 

misconduct or unsatisfactory work, the applicant 

is neither given any show cause notice nor any 

enquiry is conducted as to find the applicant 

guilty of the charges. it is further pertinent 

to note that the impugned order of transfer is 

based on memos isued in the year 1982 as can be 

seen from Annexure III and IV of the reply, which 

is absolutely arbitrary and illegal inasmuch as 

the said memos cannot be made a ground after a 

lapse of 7 years for the purpose of impugned 

transfer. Since the impugned transfer is by way 

of punishment, it was incunent upon the respondent 

authorities to follow the principles of natural 

4 
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justice before punishing the applicant. Since 

the impugned order is in flagrant violation of the 

principles of natural justice, the same requires 

to be quashed and set aside. 

It is pertinent to note that the contention 

of the applicant that other similarly situated Class 

IV employees working at different places as per the 

details given in Para 6.2 of the Main Application is 

substantiated by the admission of Respondent no.2 in 

paragraph 3 of the reply, wherein it is clearly stated 

that other officials are working for years together 

at one place is correct as their work is found satis-

factory to their superiors. It is submitted that, 

therefore, it is a clear case of arbitrary and discri-

minatory treatment given to the applicant by the 

respondent no.2 as the applicant only is picked and 

chosen for impugned transfer, that too byway of 

punishmt, without following any procedure under the 

law in consonence with the principles of natural 

justice. It is submitted that, therefore, the impugned 

order of transfer is in violation of Article 14 and 16 

of the Constitution of India and the same requires to 

be quashed and set aside. 

It is submitted that the respondent no.2 has 

made false averments and xxmx statement in paragraph 4 

of the reply by stating that the transfer of applicant 
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I. 

to Anas Dam Site is on his request with a deliberate 

intention to mislead this FIonble Couzt inasmuch as 

on bare reading of the request application at 

Annexur,e VII, nowhere the applicant has stated that 

he should be transferred at AnasDam Site but on the 

contrary, the applicant has specifically requested 

for transfer at Raska or Kaira in Ahmedabad Division. 

It is submitted that, therefore, there is no question 

of transferring the applicant at Anas Darn Site under 

the guise of Request Thansfer, as contended by the  

respondent no.2. Since the request made in 1988 

was not adhered to at that time, it has to be 

treated as cancelled and, therefore, the same cannot 

be used against the applicant after a lapse of one 

and a half year for the purpose of impugned transfer. 

It is submitted that the person who was sought to be 

transferred vice the applicant, viz. Shri L.M.Vankar, 

at Sr.No.6 of the impugned order, has been retained 

at Galiana as he had never made any request for the 

transfer at Ratanpur and, therefore, his order of 

transfer is cancelled. It is submitted that notwith-

standing the fact that the aforesaid person Shri L.M. 

Vankar is retained at Galiana and has not joined at 

Ratanpur and despite the fact that impugned order of 

transfer is stayed by this Hon'ble Tribunal, the 

respondent no.2 is not allowing the applicant to 

discharge his duties by taking law in his hands and 

the said contemptuous act requires to be dealt with 



N: 

no  

strictly by this Hon'ble Tribunal, in the interest 

of justice. 

(6) 	In the above view of the matter, the 

impugned order of transfer requires to be quashed 

and set aside and the main application is required 

to be allowed with costs. 

Place : Ahmedabad. 

Dated : 	/2/1990.  
Applicant 

Verification 

I, A.13.Rathod, the applicant hereinabove, 

do hereby verify and state that whatever stated in 

paragraph (1) to (6) hereinabove is true to the 
my 

best of/knowledge and information and I believe the 

same to be true. 

Place : Ahmedabad. 

Dated : 	/2/1990. 
(A. B. Rathod) 

Applicant. 

t,€1Iegoirid.rfwfitten1  
'tled by Mr ..t7:' 	]•\ 

oarned advocate for peti'ionr / 
e5poncXett with secor - .-- - 
opv s.rved(not served çner s$ 

0 DyegraC P1 (J 
A'bad bencP 



ANNEXtJRE- I 

t .1 

Before the Hon'ble Judges, Central Administrative 
Tribunal. Ahniedpbad Bench. 

In the matter of 

Shri A.B.Rathod 	.....Applicant 

Versus 

Union of Jhdia and others 	... .Respondents. 
Regn.No,O.A.No.495 of 19. 

Written Statement on behalf of the respondents 
No.1 to 3 to the petition and reply to thapplicat.icn. . . . . .. . . . . . . . . . 

ANE)JRE-. II 

Sir, 

It is most respectfully submitted as under:- 
That the only applicant had not been trans.. 

ferred at his aa cost but other Khalasis, Junior 
Observer, Work Sarkar Grade-Il and III and also 
whose applicatLtons were received for their transfer 
at oi cost copy of transfer order bearing No.I1D/ 
WC/E_1/89/8418_26 dt.4.11.89 attached as 
Arinexure-I. Moreover all these transfers have been 
made under provisions contained in Sahasrabudhe 
Committee Report. 

That the allegations made by the applicant 

in para 6.1 of O.A.No.495 of 22iid November, 1989 
such as that his transfer has some ulterior and 
oblique motive, in a malafide mner are denied 
as they are baseless and carries no weight in 
view of the applicant' $ application for his 
transfer at own cost on any site zerox cthpy 
of such application is enclosed as Annexure.-II . 
His transfer is also based on the Sahasrabuie 
Committee Report. 

That the allegation made by the applicant in 
para 6.2 of 0. A. No. 495 of 2d November 1969 that 
his work was with utmost sincerity and to the 
best satisfication of the respondent is denied 
as it is totally false and wrong as his work was 
never found satisfactory as can be seen from the 
Memos issued to him from time to time. 

Cont1d..,.,92/- 
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Memorandum No.CFFD/VC/PF/32/C-141-42 
dt,30.9.82 of Depity Director Control 
Flood Forecasting Yivision.t  CJ, Alimedabad. 

ANNEXURE- I I I 	(Zerox copy att ached) Snne xure- III. 

Memorandum No,AGSD/E-14/WC/82/955 
ctt.17.882 of Assistant Engineer, 
Gauging Sub-:Division, Abmedabad. 

ANNEXURE-IV 	(Zerox copy att ached) Jrinexure- IV. 

Memo No.MD/W/PF/I77179 dt,16,11.88 
of Executive Engineer, Mahi Division, 
CC, Abmedabad (Zerox copy attached) 

ANNEJRE-. V 	Anne xure- V. 

Letter dt.29.8.89 issued by Asstt.Engineer, 
S ab arm at i Sub-Division while c np at 
Ratanpur to Shri A.B.rathod, W/C Khalasi 

ANEJRE- JV1 	(Zerox copy enclosed) Annexure-VI, 

irtherit is also pointed out that the 
applicant ShriA.B.Rathod, W/C Khalsi had illegal 
affairs with one married lady of that village 
whose husband was working out of that place. 
hen villagers caine to know about this illegal 
affair of the applicant then the villagers might 
have threatened Shri Rathod(Applicant). The 
facts of threatening are also mentioned by 
Shri Rathod(Applicant) in his application dt. 
18.10.88. (Zerox aopy of this is enclosed) as 

ANXURE-VII Annexure-Vil. The Assistant Engineer in charge 
of his Sub-Division had recommended the transfer 
of the applicant to any other place out of his 
Sub-Division vide his letter No. SSD/ C-I 4/WC/89/ 
1242 dt.29.9.89 (Zerox copy of this letter is 

ANNE)OJFE-VIII also enclosed as Annexure-Vill), on the ground that 
his work was not found satisfactorily and the 
applicant used to remain absent from his duties. 
The facts of illegal affairs of the applicant at 
Rat anpur with one married lady were also well knoi 
to the Police authorities of that area. The 
undersigned had confirmed these facts while meldng 
inspection of the site and enquiry of this case. 

Cont' d.. . . .3/- 
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The contention of th/'aP1icant  th.t other officials are 
working years together at one place is correct as their 
work 29 found satisfactory to their superiors. Moreover, 
they have not applied for their transfers. Further it 
is worth mentioning that the applicant himself had worked 
in Ahmedabad Division, but he was pushed out of the 
Division due to his misbehaviour, misconduct and unsat-
isfactory work rather neglegency towards his official ' 

'V duties, Further the contention of the applicant 	iót 
that Class-IV employees like the applicant are not 
transferred from their Parent Division is not corrects  
The applicant is transferred from one Sub-Division to 
another Sub-Division under the sane Division. Normally 
no Class-IV is transferred but tn the exegencies of 
Government work so warants or due to some edministrative 
reasons or request of the concerned applicant, the 
Government then makes the transfer, 

That the applicant's allegations made in para 6.3 
of O.A.No.495 of 22nd November, 1989 that it is the 
policy of the Government to keep Class-IV employees in 
the Parent Division nearby native place are denied 
The word used here as Parent Division by the applicit 
is also wrong as this is nne and the same Division only 
and question of Parent Division does not arise. The 
transfer of the applicant to the Anas Darn site is on his 
written request at on cost, AnneireII as mentioned 
above may kindly be looked at. 

That the applicant' s allegations in Para 6.4 of C), A. 
No, 495 of 22nd November, 1989 that the respondents caxmot 
act in an arbitrary and discriminatory mamer are baseless 
as the respondents have not acted in an arbitrary and 
discriminating manner, hence question does not arise. 

6 	That the applicant states in para 6.5 of O.A.No,495 
of 22nd November 1989 that the applicant is staying at 
Amedabad with his family needs full justification by ,  
the applicant as his place of posting/duty was Ratanpur 
and he is supPossd  to be there at his headquarter place 
and not at Ahmedabad. That means applicants was not 
performing his full duty and lea 	h headquarters for 
Ahmedabad aich is against C 	

ving
1es and for that 

he is liable for disciplinary action as per standing rules 
of the Government in force. 

Cont' d.. ...4/.. 
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That looking to the above mentioned facts the 
transfer order cannot be kept aside or quashed as requested 
by the applicant under para 6,6 of 0.A.No.495 of 1939. 
The transfer order issued is quite in order and as per 
rules and based on Shasrabuha Committee Report. 

That the transfer order issued has already been 
implemented ad cannot. be  protected by any appropriate 
interim relief as asked for by the applicant under 
para 6.7. 

The interim relief prayed for by the applicant can't 
be granted and the entire period of his absence after 
his relief from Ratanpur site will be regularised by 
granting him leave of the kind due to him•  

PRAYER 

It is therefor prayed that the applicant's petition 
may please be dismissed with the heavy cost. 

RESPONDENTS. 

(RAJ1ESIVGROVER) 
Ahmedabad 
Date: 1.2.1990 

DIRECT 

vzRIFtCr ION 

Vrified at Ahinedabad on 1st day of February, 1990 
at the contents of the above written statement are 
rrect and true to the best of my knowledge and belief. 

RESPONDENTS. 

nedabad. 	 (RAJM GROVER) 

::.: 



Shrj A.L. PateL 
w115 Gr.IiI, 

Shrj J.F. Baria 
Kh a L as j. 

Shri L.M. Vankar 
haLasj 

Shrj A.B. Räthod, 
Kh a Las i, 

i• 

	

_ - 	PHONE 476434 	
Gi :FLc 

No. 
GOVHI\4NT OF INDIA 

CFNTR/L WATIR CcMISsIoN 
MAHI DIVISIcN 

.1 

	

4 	

:VIVagheLaI Building, 
i t  $hyamnaaar, 
GurukuL Road, 
Memnagar ,hrndabad2 

Dated 

Qf1 	PA 

The foLLjg Junior Obsrrrk Sarkar Gr.II/Iii 
Khalasjswqng in SubDivjofls/Djvj6j01 are herGby transferred 

as shown against th with Lmrnedjateeffe.t on their own cost. 

- SL.NO, 	 -- -- ---- 	- -- - 
& Designatjo 	Where working \ ?lacQ to which 

dt present" 	transferred. 

Sj u.N, Patet 
Jurliox Site No. 8, 	Mahi Divisj0n, Obsorver. 	 Gungan undr 	medab. Sabarinati 

Sub Djvjj0 . 
.medebad, 

tL .hriR;G. Pat..eL{y a, 
W/S Gre II. 

3, 	Shrj AsRs t'arbar 
W/S Gr.Ii 

CFF W%L.Stn., BanasLu0j 
under 

Sabarmatj UbDivisjon, 
Sub Divn., 

Pajanp6jr. 

hmedjjbad. 

?d-a5 l5bte Vianakborj, Mahi Sub 
Divisi0n; Mahi -Sub D!vh., 
Kadana, Kdana., 

F3anas Lunj 
Sub Divjsj0 
PaLanpur, 

Mahi Dam, 
Mahi Sub Djvn. 
Kad dna, 

Ga L i an a 
Sabarmati Sub 
Di.vn, ,A'bad. 

Rat anpur 
Sabarmatj Sub 
Division, 
.Ahmed abad. 

Sabarmatj Sub 

Ahrned abad, 

Panam Damrp  
Mahj Sub Divn.,  
Kadana. 

Rat anpur, 
Sabarmat iSub 
Divn., Atbad. 

Mas Dam Site, 
Mahi Sub Div0•, 
Kad an a. 

RMERovER) 
EXLCUTIVE ENGINEER 

(PTO) 

( 
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Copy to'— 

I. 	The Assistantiiner, 
Sabarmati Sub Div j 	jon, 
Abmedabad. For information, 

It 	is hereby 
2. 	The Assistant Engineer, 

instructed to
reieve 	them on Mahi Sub DLvjsjn, 

Kaddfld. 
rceiot. of this 
order. 	The 

, 	The Assistant Engineer, 
joining report of 
the incumbents Banas 	Luni Sub 	iVjSjO, 

PaLanpur, 
may 

be Sent to this 
office for office recd. 

BiLLCter, Mhi bub 	VlsionAmedab8d I 	jr 	1 

count$ Branch 	Mahj Sub ivj 	ion, 	Ahmedabad, 
Posons 	 rou  

It 
rsons concerned fiLe. 

The Astt, Engineer, 	(Civjj) ,, Mh i Divn.,. 	hmedbad. 
0/0 Fj10  

ENGINEER  

ti 

* QN*/j I 19 	1. 

C 

• 

: 
' I 

IL) 

It 

P 
tp 

i 	'j 	tl(- 
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•-• 
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Government of .Lndta 
Cont.r.i Wutr Comiidion 

rtru1 dlood Foreoatting iviion 

2Jai abar 
'1ALt Li. 

o.QL' J/C/Ek/t32/C- 

ii.iOANL) UM 

. 'tathot orkc'iaruu Khalatii at &site No.8 
ciaugixi 	Ub—iViJ., Oti1ed by VIO A.)., at hig office 
on 	anci ire0txt to proceed tü 	1e w.1t} the 

vc + ..'I 	F 1 i 	y t 	i o. r 	p 	1 	 + 4 	 .4 	- 
.. 	- 	'4 .1.. 1.. ..L 	 V. 61. L 	£ £ CU LU 1 U. V V 

o hiru to sutrt the di hao ohration w.o.f.5.82 
It 	Wak report ,,ta 0,0A Uhrl .A • • Lt Lho11lnoi uot 

uvai2aLie at 	c(I N o.B U U 1 .8 F2 and ho bad not 
also d.olivureci the current meter and the raking ohat 
till 16.8.82. 

ri.A.i3)thod wab absent from duty wit}out 
pniam knowiuu of the of ficor that too whjn a khaiai 

flkU d1rucLid to oarryout the intrueiorth lB viry 
irregular and call for a 8trict d1oiplinary aution 
he ptiriou from 3.A.132 %G 16.8.82 Ia thuore tx,iatd 

,tj uauthorii abrunt from dut.1 s and he lu not 
ez,titled for any T.A oiai.as  per intr.wtion. 

h ri •A. 3.J(,. 	 in.!.rar. 	w.:.thin 10  
the reauoriij for .IJ .r,t1LL. '..Il (  .J.0. 	;J 3 • 3'r; 	L3rtObI3. i 
not 	y.jt'' ' 	i j .i 	F1. cu will be t!int.d '1 Lh 
ir mcd. In. t. :uf 'c ; I 

- 	 . 	. 	- 	 / 	• • Jt 	i U 	JL4t .AO ) 
'i'J.Y ..Ld.CiOi. 

Copy to; A.E.,Guair 	3ub—Dn.,with referanoe to his 
Metnd.tn NoA iJ/L14/C/82/955 1't.17.8.2 hri.A.i3.Rthoc1, 
Xhalrt8i UhO14i not be paid for pur!o.t 	to 16..82 
a& It i.& an unawchori8ed abøent. He 18 i.ot aioj 
vligible 'o claim any ',A for the uur beir'.; u'Ltil:,,d 
for Itis petonnel work, 

a (M.Ft.RAUi(O!JUiA RAO) 
J.LILI 	i:CTOfl., 

all 



By 	___ 
, ..4: 	••J 

No. 	D/'14/wu/f32/ .çC t / 
\ (/ ) 	

GATJaING TJB DIVISION 
1 - 

Abedabad-9. Dt'?_18/Ei2.h  
XEMORAND U M 

; 	 ? 	•- •- - - ç)  
S1ix1 A4B. Rathod VIC Xhalami p G&D SLt No., 

' 041h94A wun ,  aalled on tour o 3ub civtøton offio Q* to oolleot the re-rated current meter. One re-rated ont 
er aiogwith xatitig chu?t was given to hi11 on 

he wao inetructccl to PrCad to sitn irn!ned1.ate1r and ntext 
the DiJ.ohgo obervation grow 5"6-1982 an ,  per inMruotion 

t &.te on 	 dqring, the inipootion of un&eruiged, 
Aa X'& inettotiO 	of 	PtY Director 01,10 1QutLe4L jro 
4te No, 6 Valasaaft 't direated to proceed on tour to Site No. C Guuran ;o  do 4.11y d1ro Q1.jrva-tiom , 	!hou th 
iiasi rc]id at site Noaa#  Gun7ixn on 168-820  it im found 
oui Cht$ there w 	o ourr.mt gletur .ytilabie at aite a4 
&nxi A.B. 110-thodo Xhn.laai ij nc ttj.rn up 1111 16'8198. 

Shri A.B. Rathod, Yaieri is h.reby fticed to 
e.lin why he d.d not reach to the sito,  u'to 1681982 
Lth ourent metor. Why he reaii.n absent from site without ny I nL oru tti o n to the fjub di 4 8i on and why he h.j not 

inthnaie to this Offico that he did not himjoyor the current 
meter to aito. Mij explai nu tion ohould xeaoh this of. 
W$htfl øevon (7) diyt3 O th ruceijj Of Tbis 1et1er.j 

3Ip1Tp ircmR 
GAtJOIflu StJ)3 DXVIjION 
C • W . C • 

TO 
Shri A.1h Rathod, 
IQ-  '..aai, Site N0.8. 	 . 
Gungar.  

\.-Oopy to the Dput3r Dieotor, C.TD.. ihrnedbad. As per 
intruotion from IL'rieion O.1LQe One 
Site No,6, Vali.san. to site No.8 to observe the daily 
dieohxge bu17 h could noii obervo tht!due to non a.t1.biUt 

/ Of ourrent metor. Shri A.. Rathod, 11a3t we o11ed 
tout here and bandd over one ourreftt meter Xor site N0.8 
Owigan on 3-8-1982 and w in3txuated to rJ'oeed to site  
imtndiat4y. But he did not reach to the site up to 16-8'1982, 

The neoesary aot!on uy be t&en iwRInut 

Copyto Shri 3• 	Jadej, Site 1norge, Site No.8, Gt1flrfl. 
He hcld intitnote that whn Shri L..B. R$hod Qli left 

thebr &ub divition trid actual dtt of ht arria2 at 
site 	-'e hou1d hilso ;Lntitnate how he has obervod the daily 

I dLssehage frOm 3l..3..1982  -to  169 	intuotud Ofl 

A$$ISTAW! IN( 

S 

/ 0Ls 
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PHONLi: 476434 GeU4S FO1iLCAT 

W V I ir u 'r 	IN 1) LA 
cirit. vi A1 i 

MAlI LIVI2ON 
0.•I 

Va9hoLa 8utLdnq, 
I,hymnaqar1'urtkut lid., 
Maim cigar, Ahmedabad..2. 

Dt.1 

It has boon vurifiud from the attendance Reqieter that 
you wru absunt f roia duty w.u.f. 22.7.1983 A.N. without giving 
information or sukittttnq any LoavappLtcatton at site. 

You are writting in your appUcation dated 23.7.88 that 
in spite of the comprcrnie mJo on 97.8e between the viLLacjur and 
you, at a 	lUenCo of uaçreL, in the praenca of sarpmich of 
Gadvel vLLLigu at Kathl.aL otice at&d.ton,the vii.Layer and his 
ccnpaniun caine to attack on 22.7.8d, it wa your duty to raçister 
the compLaint against the vitLagar at poLice st.ation athLat but 
instead of this you rewainud absent frau duty to seek out an 
uxcue for your transfer. As per inquiry from the villager, 
arpanch KathLal Police station it concLudes that you are the 

defeuLtr giving the bad name to Japartminte 

Furthar you came to Liviston office vilth Lawyer to samij 
a court notice to the departmtrnt if the request of your transfer 
is not cond.dured7  Vthich is aqeinst the CCS RuLeL. kd moroovor 
you are aktng direct corrspondence with higher authorities which 
is aqiinst th Govt.rute and not a corroct office procedure. 

Looking into the &DoV0 facts your loava apotication wiLl. not 
be entertainud r athar it wilL be treated as a wiLfulL absence frcut 
duty. 

You are hereby warned not to rpoat such type of antisocial 
practica in future and de1st 	from imaking direct correspondnce 
with hirjhor authoritias ot rwIsa a decLc)LtrLry action as qiven in 
CCS & CCA PuLus wiLl. be tkan. 	j• 

(iiH GROVLF1) 
To 	 I iXCUTIVu. EN(INR 
Shri A,I3,1athod, 
4/C tthaLasj 

Ak, Siihtnedid 

Copy to the .iuporintendtnq unginaar,, voijijtiorn Atvers circLe,cCWagur 
for infoxnation pease. It is intaaJ to you tht tij above 
said khaLsi is adotthy trial & urior iitod by sirchthq out the 
different ways for trinsfor to COaiO flaar to his home town i.e. 
Alvuudabad., 

Copy to A,SD,'4edabad for information and nucessary action. 
Furthur he is advised not to give room for such happentns in 
future. 

(. 
GROV.R) 

EXII-WTIVU &4CZNdSR 







No. 5D/(I  

GOVERNMENT OF INDIA 

CENTRAL WATER CC'MMISSION 

5AI3ARMATI SUB DIVISION 

I 	 Ahmedabad.52. 

To, j 
The Exocutive Enginucir, 

Mehi Division, OWO., 

Ahmed abed. 

1) 
ub 

i 	J.,  4 I) •/// ( 	
/ 	

/ /ç\ 

Sir, 

Pluasu find onciod heriith an pp1iciLic 

reco.vod from Shri 
 

r uques ti ng 
 

for favour of furtor action at yound.  

I * 
End :- As abovo. 

Yours faithfully, 

\ 
(K.V. RATHOD)\ 

AS5TT. ENGINf1 
SABARMATI SUB DIVISION 
C.W.C. : AHMEDADAD 

- —:0:— 

i1t 



From: 
A.i..iatljod, klijAlau j i  C..Wjre1 	station, 
1,.O.1?.tanpur, 
Dist: Kai,ra. 

To 
The Execttive Engineer, 
Mahi Division, 
C..C., Ahmedabad. 

Sub:- Request for suitable transfer on 
account of personal and family 
circumstances, ----------------- 

Respected Sir, 

I the undersigned A.B.Ratbod is serving 

at present at 1atanpur, Dist: laira since last 3 

years a8 Khaiasi. 1 request for my transfer from 

Ratanpur to Raka or Kaira or Ahmedabad at my own 

cost for the followin reasons 

(i) Some notorious v11a 	porsuns have quarrels 

with me and they have tried to assault on me. How 

they are keeping enmity with me and tbre is every 

risk on my life at any time. 

(2) 	My wife is suffering from acute asthama and 

skin disease. 31 le is tukin continuous treatment 

40 

	

	
at Vadiial iuupittl since last 15 mor:ihs. Zerox 

copy of some of the case papars are submitted here-

with for your honour's perusal. 

() 	My three minor childrens — two daubters 

and one son are studying in primary schoola at 

Ahmedabad. Due to continuous asthanietic illness 

and kx skin disease of my wife, my presence in 

Ahmedabad is badly required to help my wi-fe and 

minor children in their domestic work and school 

studies. 

(4) 	I hope your ionour will be kind enough to 

take inte sympatbetc consideration the above 

facts and difficulties of my life and so it is 

0 T.  A a. . a..,ø 



1 H 

: 2 :— 

lily tLU(Ul) le r(I utrjt to 	iou at Ahtnd&btid 

Divition or Rakj or Kira aL my own cotit. 

(5) 	For thie I will ever jr&Iy for your' honour'a 

bealthy liJe and bappinesa. 

our most obedient 
Servant. 

(A.B .Rathod), 

C..?.F.Wire1ess Station, 
Ratanpur. 

I 



PHONE: 477764. 	 U 	1wO,89,/2& 

U: N [itPW 	R C(u1LJ jj I. UN 
$ t AWATL 	Ui3 Di '/.L. [ON 

/ 	
AltmaN oh id -52 

To / 
Thta 	x t o t k [ i:vu 	:L na ill  

1'J rh I 	) Lv i 	I o ti 	J yv • U 

A h n N oi' 	I 

	

- rpr..flto r apli-c :t ion of 	hri • 	* 

Laihod 	Vi' C Kh,'ti. :t; 

P 1,0 	a i inN a nc inc ci ho rowl th tfl nppl. i C ot ton race lye N 

Lt rout hr.i 	P .13 • dat1 ad , 	C dhat wi o YJI role ;'c 	tati on Ratonpur 

re gord i nr hia i, i na aLe at Rai anpur N tie to the  re 	On 'Lii at 3 

viii oge vthai thi oLe no.ci h 'lU .wrth V or LIi r he hat not me nttond 
[ho roaion 	Itin1 the v.L1.l 	erij throaton,i n 	Aort £ron LILa, h 	itt 

not a re o pun at hi e pe ra Ofl i o Povt. work amd he ci, a c ra aL I nj probi. o inn 

with oth r s tni £ 	Oe te tno N ted 2 9-R-'! P wan i anued to hit end 

copy to you 	 Kindly traroiter him 'to any other 

p1 ace than this dub dlvi alon iorc3tnooh runni n Of the t 'te 

'ia"foc"javo'u' v oP iour .injortiiation and kind nec nary 
action paae 

	

n ci : Lis above, 	 You 'a r Jd. t 

P ArL.) 
AJLiIdTANT !NmrNBn. 
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an 

NOTICE EOPB ADI513310N 

JDL-I 

c:TTr>AL ADNIU ISTRAT IVN :R IT3tThAL 

B CF, k1ED7\BA3D 

B D. PAT?IT HOUSE 
N2. SAkB2 	EL COLOY, 
P. 0. NWJTVATT, 
A•EDZD3n0 01. 

Issued on the 	 dv cf 	198( 

P.  "Gu T'o.O 	 p 

V'. 

APPLICANT (s) 
DV. MR. 

RESPCNBETT (s) 
To, *9 

	HR. 

!11 tr 	 4t 	m. 	 ntra1 
At' 	 -tfl 	 tVr 4"A $?th BaZZ 

£Zto, 

AC a&iU 4JLv*i(W%. J4w4b&4.\ 

Whereas Shrj  
-- 	L 	) 1 icant has 

made an anolcation unpr 01  9 of 
Aciinistretjv Trjbuna1 	

toe 

baino 	
c 	to this Tribunal, 

atove ate 	
tm-e above 	where t 

- 	)J U 	or har 	- 	 r 
Te TOn'1C mrihun 	

lnq o 

•lOAT. * 	 - 	 ne o.L.er 

Wherecv tha said application has been aqain Fixed fo 
Edmission/ntm orerg on 	 at 10.30 	M. 
A con-i ofthe 8-T) -OlicEtion alonc withhe relevant annxura; 
is atccchecl bearpc- 	rn 	o. a O To 	 '8. 

9 

	

You are rejnf 	to oroduce the record(s) noted 
bn-,lovf on the aforesaid data ofhearing for the neruscd 
of t1 HOfl'b1 Bch of tho tmrjbunel. 

(i) 

(II) 

ST 
flt aolicab1e 

S  * 0 	Passed on to dtdo 2.11ø 

t.L . DITh.kter and mril 71sl 7.'' or 

t 	the CIPPLUOVant and * 



-2- 

Should you WISh to argue anything against the 

admission of the aoplic;tion or issue of interim 

order, you are at liberty to do so on the date fixed 

or any other date to which the case may be adjourned, 

,.either in person or through an advocate. 

Also take notice that in default of your 

appearance on the date fixed, the case will be heard/ 

proceeded ex-parte. 

Date  

41.4 	 DEPUTY REGISTRAR 
CENTRAL A1DMINITRATIVE TRIBUNAL 

C 	 DP.BAD BENCH 
AHMEDABAD 

a-.--' 

* 	 -2ttf 

sdtbth 25 	30 d 	 te f 

AW * 3 áeje. aJ*4 *dst 

for th* petitlonar st*t tttot ve **e has 40m tmc*m i 

0404 at tb: *tit 

4iv hr.s nft ItmOv-, rett 
I 	 4- 

C! 	 rUf. Pir*'t irv 'Uw at *s 

of ti Zi*4 	 e 

I 	

( 

) 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

AHMBEDABAD BENCH, AHMEDABAD 

O/ 	
District: TA/ 	/88. 	
Advocate: 

Petitioners. 

V/s. 
Resoondent (5) 

LETTER OF AUTFIOITY TO SERVE NOTICE 
------------------------------------- 

To, 
 

1) 
C c.—t 

"'0 0̂0 	(Jc7 

i' 

~Tj a 
-47 

 

r. 

Take Notice that this Tribunal having on 

day of _ 198, ordered "Notice/Rule to 

issue, in the above mentioned MA/OA/TA filed in this 

Tribunal and the petitioner (s) having prayed for 

direct service of the notice/rule the petitioner or hi: 

agent carrying this letter of authority is hereby 

authorised to serve upon yru or your agent the 

accompanying notice/ule ordered to issue in the said 

MA/OA/TA. 

Dated this 	day of  

By ORDER OF TH. TRIBUNAL 

DEPUTY REGISTRAR 
CENTRAL ADMINISTRATIVE TRIBUNAL 

±1! 



NOT ICE 3E"'OPE AD 133 ION 

JUDL1.•. I 

o:iTTrAL DM1NISTRATIV 'RD3TjiAL 

AHtfDZ3.AD IT: CU 	TIIN 

13.D.PATEL HOUSE, 
N1.. SARDAR PNThEL COLOY, 
P.O. U2VJTVA, 
Al7,D2J3AD330 011. 

To, 

Issued on 

RGU.  

dy c:E 1 	198 

9 

APPLIC7V'TT Cs) 
AIDV. MR. 

RESPONDENT (3) 
ADV. MR. 

 

01. 	f It 	 thi 	 EsvjIn.er, Genta1 

	

OttiO4, st 	 ir4&e 	4', 3Vth 

	

.r 	£t. 14çipur. 

çia 	 Currkui Roed, 

03 	• 'iner,  

	

TJIhereas Shri 	A f_ 	 , oo1icant has 

	

— .- .- - - 	 - 

- 

made cin apoi1atio uno.er ection 1.9 of the 
Adml_nistr?-~tive Tribunal5 Act, 195, to this Tribunl, 
beinq OA No. j8' stai:ed &ove an 	here tb 
above matter is 	'or hearing oc 	 .1 

;!on 'ble mrlbunaT has n#'c the or'3rr 	ment' n 
* 	 13 

!'ihcreas tha said ap1ication has hep a'- ein -rixel. fo,T 

admission/interim orders on 	 at 10.30 A..Y., 
.coy -. cd -the a-Pnlication  

is attached hearino' 	No. as O7. No. 	'9, 

You are recuested to oroduce the record(s) noted 
on the aforesaid date of hearing for the nerusl 

of the Uon'ble Bench of the  

(I) 

(xi) 	 do 

CI 

Strik• 1f not aonlicabie, 

( 	 osnti'.t ticA of ActIca 4" 22 I 
-. 	 it 

:r 	t.3,Se-v for iz'.J.D.Aj*ra 
' 	j/ 1,enie 	or t 	p1iit' 	r. 

— 	 *aødt. 	Tht : 	ts tt t!-e 	1ie'nt is a c! cc 
to the wsr 	 er 1t'. 

4rn9,6;%/155 • 	 • 

oquLrs to tap. atd 	Ue 	- of !- Ible Vice Chair~,,lq-,"  
iazv 	vlc tec.o ry ct1n The 4nt*rim r-'A.].ef In 

imtzud to tm 4te such tw4rLng  
(now tb 



- 

Should you wish to argue anything against the 

admission of the aoolication or issue of interim 

order, you are at liberty to do so on the date fixed, 

or any other date to which the case may he adjourned, 

either in ierson or through an advocate. 

Also taice notice that in default of your 

appearance on the date fixed, the case will be heard.' 

proceeded ex-arte. 

r1 
I Jz J'i 

Date 	 (J 
DE!.k REGtESTFAR 

CENTRAL ADMISTRATIVE TRIBUNAL 
MDJ3AD BENCH 

( 	 ; 	 4TT 



NOTICE 3E70PE ADMISSION 

JtJDL I 

C:'JT2AL ADMIN ISTRAT IV TRIRTAL 

AIThEDABAfl BEN CP, 	D7'J3AD 

B.D.PATFL HOUSE, 
NR. SARDAR PAPEL COLOYY, 
P.O. NAVJIVAN, 

ED.13AD..320 fllA.. 

IgSud on the 	 day cf  

RGN. 	 1198 

hdr 	 APPLICANT (s) 
ADV. MR•D.$l?hik)I*r 

V1s. 

RE SPONDENT (s) 
I 	 ADV. HR. To, 

01. VrsLa of Zsd thrauqh Tbe Spedntdaj,ag 
nzi W3t*r (.oj3$oAftt*ra ALVOrs Cjyi., cs.(..4.A, A 	 Iioztb azar oa6, i azmp4 £, • 

02*  z*tLy unor. 	*L1* 1 sL14ing, Gazukal ao.&, te*z Aa52. 
03. 	st. 	 .Mj,tj £Lvsii. 1 asb, 

	

Whereas Shri 	
aoolicant has 

made an apoliatjon under Section 19 of the 
Admjnjstrtive Tribunals Aet, 1985, to tbi3 Tribunal, 
bearing OA No. 	 stated above an whereas tb above matter is 	un forhee ring on 	'! 
The Hon'hle Tribunal has Passed the ord 	tjoned * 

Whereas the said application has beep again fixed fo 
/interi orders on 	 at 10.30 A.M., 

A GG R 	 ng4th there 
fs 	4cie4hearjnci 	gn. No. as OA No. 	-- 

9 

You are reciueted to oroduce the record(s) noted 

below on the aforesaid date of hearing for the oerus'l 

of tile Hon tble Bench of the Tribunal. 

(i) 

n Mj.pji.4r_ 	ttnu*ttoo of nottc 

	

a ' s ed on 	dtd. 0.12,19 
1. 	. s 

crc,e, the £zecutjy £ngiri.er, Mehi £jvjaio. . W.C,, 4 edaba4 kW.x cent. a 1t.r req.sttng pexmtion to sr-r"Jr Li peao a r.pundent sad esked for 
Mr. U.?t.?hek)*r. 1e4red sdvocste for the sppltc.nt prev 

The r.8pcndnflt Imy &ppent to pex, sad the time aUov.d. 
Interim relief to cantin*ss. The cese be post ad an 1th 
Jiniry, 1990 for aissicn. 



- 

Should you wish to argue anything against the 

admission of the aopliction or issue of interim 

order, you are at liberty to do so on the date fixed, 

or any other date to which the case may be adjourned, 

either in person or through an advocate. 

Also take notice that in default of your 

appearance on the date fixed, the case will be heard/ 

proceeded ex-parte. 

I) 

Date :  
DPT/I'Y GI%TRiR 

(c. CENTRAL 

	

	ISTRAT TRIBUNAL 
MIMDABAD BENCH 

AHNEDABAD 
;---_ 



Addi. CentraL ovt. 
S tan din C )Ufl.S el 

- 	 - 	_-L 	-- - 

a 

7 

:he Feistrar, 

Central Ad iinis trative Tribunal, 
i.hmedaoad. 

Fef : ).A. io. 4*5/ 89, filed by 
A.d. itathd Vs. Union of India 

the aoove—referrej aolicant has filed aooljca—

tion oefore this Hn. Triounal. I was served with an 

advance cooy. 

S 	 I have received a l tter from r. aiesh lrver, 

ixecutive Enineer, Mahi 1ivLsin, Vahela 3utldin, 

)hyaJinaar Society, Meinaar, Ahinedabai, infrmln that 

his division is not interested in ena:irij ovt. Plea icy 

an the said officer will aooear bEf re the Central 

fdiinjs tratjve Tr iounal. 

Y u are, rhrefore, reueste J to instruct the 

of f.Lce nt to s hDwn iiy aooearance in the a ve matter. 

Xerox coor )f the letter is enclosed, 

jhmedaba:i, 



GOVERNMENT OF INDIA 

CENTRAL WATER COMMISSION 

MAHI DIVISION 

476434 
Gram : FORECAST 

Telex : 121-6561 
CFFD IN 

1 -Shyamnagar Society, 
Mem na ga r, 

Ahmedabad-380 052. 

No.MU/CAT/MtfV39/ 
	 Date 	_____ 

To: 
The\SaQistrdr, 
CentraL dministratiTribuna&, 
iemadabad i!ench, Jaciaad, 

1tei LIJUSO, 
3ur .ardar P tal CoLany, 

dab d_ 

.ub : U. 	49/) 	h. M. B. tr4 i.,[jcant, / I. 
I, 	sh Gtvr, xcuttv3jncgnoar, Mhi L)ivisi on, 

Centra I ater Gtmmtssion, Vaqha6ll . ..ii Ldthg, hynna' ir.octety, 
urukut Ho.id,?enar, 	medb.2 request you to kindLy 

us extenin of time upto 26-2-.99 as tho unJ3rLi,nod 
All be out of ttion to ronitor ,orld Bank aided niadjUn  
t.rrto rtiofl )rj3Ct of Gujrat. 

I also inform you tht our Iivisjon is not tnterst 
in an 	ovt. PLder and unJ.rcigrd wiLl. aar before 
the Centr . 1. dministrtive rribaL d tnko argunents/fcts 
of the above cited cuse in iribun31. 

rjs..j.on to aer 	a udersigned in the 
fribunai iG rayondent . eLl as extension of time as mentioned 
above may pLease be grnted. 

Thanking you, 

,urs faithfuLLy, 

/71 
( 	GVR ) 
$3cuttve ar. 

/ . . . 	:. 	-. 	• • •. •• • 2/ 



: 2 z 

Copy to : 

-L 	 cidttt.naL CentraL Covto  5tmdnq ComseL, 
32, 3rd FLoor, i.Lora Cornnetiai Cntre, Noar ReLief Cinema, 
imJdabadt.35. cot. 

hrt.Jap*..Thkkar, dvocte, 604,nrudht, 6th f Lors, 
ttar TaLukoctety, (Ø: Aigh Court, ihdab'3OOD I. tor 

kind information. 

(Lts irover) 
.XE?CUtLV9 sq1no3r. 
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_ rCei * 
j 

-- 
(c  

Yours faithfuLly, 

.12 

OVER ) 
Eecutive Engineer. 

LJ,ti 

GOVERNMENT OF INDIA 	
: 476434 

Gram FORECAST 
CENTRAL WATER COMMISSION 	 Telex : 121-6561 

MAHI DIVISION 	
CFFD LN 

VE? 
1 -Shyamnagar Society 

Memnagar, 

Dale 	 Ahmedabad-380 052. 

Date 
No.MD/CAT/ABR/89/ 	f 

}meegistrar, 
Central administrative Tribunal, 
hemedabad Bench, A'-iemedabad, 

ii.L).Patel House, 
Near Sardar Pate I CoLony, 
Ah em e ci a b a ci. 

\ 	
Sub : O.A No.495/89 - Sh.A.B.R:tod kD:Licant. 

Sir, 

I. Ramesh Grover,ixecutive Engineer, Mahi IJivision, 
Central Water Cnmission, Vaghola Bui Lding, Shyineoar Society, 

GurukuL Road, Memnaqar, ?1emedabad-52 request you to kindly 
grant us extension of time upto 26-12-89 as the undersigned 

jiiLL be out of station to monitor orLd Bank aided medium 
Iji'\rrigation projects of Gujarat. 

1. 
I aLso inform you that our division is not interested 

in engaging a Govt. PLeader and undersigned will appear before 
the CentraL tAdministrative Tribunal and make arguments/facts 

L 1,99the above cited case in Tribunal.. 

Necessary permission to appear the undersigned in the 
Tribunal as respondent as weLl. as extension of time as mentioned 
above may pLease he granted. 

Thanking you, 



$ 

-: 2 :- 

Copy to :- 

Shri.J.D.Ajmer, Additional Central GDvt. stan.ng  CounseL, 
321  3rd Floor, ELora Commercial Centre, Near ReLief Cinema, 
Ahemadabad-38 001. 

Shri.Deepak.M.Thakkar, Advocate, 604, Samrudhi, 6th fLoor, 
Sattar Taluka Society, cØ: High Court, Ahemedabad-38000L for 
kind information. 

(R'nesh Grover) 
Executive ingineer. 



NOTICE 3E0RE ADMISSION 

315DLI 

CNTRAL ADMINIsTRATIVE TRIBUNAL 

1NEDABAD BENCH, AFtEDABAD 

B.D.PAFL HOUSE, iwitd 	
N2 • SARDAR PAEL COLONY, 
P.O. NAVJIVA..;, 
AIThFDAJ3AD330 011. 

Issued on the 

REGN. No,O.7..' 

day of 	198 
9 

- p198 • 

n 

APPLICANT (5) 
ADV. MR. 

JThecar Vs. 

RE SPONDENT (3) 
To 	 PDV. MR. 

India 	The uyierintend4aq Engineer. Ce0tr1 
Watzr CotisLion. western Ikiyers Cir1c, C..C,, 4a, Sorth 

ZT Ro-avlp LrTth Zt Nafir.  
02. £cut.v. Engineer, C, C, • WaOlwla 2uUdLng, Curukul Road, 

Memagar* A'lIad..52. 
o Mst. £ngtneer, C,.C., Sabarmati Dim. Aboadabodo 

7hereas Shri 	 , aoolicant has 
made an apoijeation under Section 19 of the 
Administrative Tribuna1 Act, 1985, to this Tribunal, bearing OA No. 	 8T stated above and whereas thr above matter is 	uo for hearing on 
The HOfl'51 T-ribun-dl has n$se the order 3mied below, * 

'7hereas the said application has been again fixed fO ,T 

admissjon/jntem orders on 	IS.j2 	at 10.30 A.M., 
A ce.- 4 the - e 

iste- bearing qn. No. as CA No 

	

-VJ iii\\ I 	You are recuosted to oroduce the record(s) noted 
below on the aforesaid date of hearing for the nerus•l 
of the Hon'ble Bench of the Tribunal. 

(i) 

('ii) 	
:- 

Strike if not aolicab1e, 

G notic'3 dtd. 22,11,3 

	

flr.21,Thcr arid 	 for 
), 	1ww aocat 	the. applicant n' reeponezits 

,, 	) 	present. 	 Mr.Thakkar states that the apiicnt is a Claus 
"Z 	$ 	IV ploco erirr to the wix 	11c:tic. mr ltt- io, 	/Ajf9/ssJ7 At. 2Sth Octcber. 1989 the natter 

requires to be posted before the bch of M* 'bic Vice Chaiznan. .... 	 - 	- avistrytou'w necessary v'pn, nw, ipterim j 
extended to the date such hearing coaje5  u ow th 	 1 289 ror ..------= 



- 

Should you wish to argue anything against the 

admission of the application or issue of interim 

order, you are at 1ibrty to do so on the date fixed, 

or any other date to which the case may he adjourned, 

either in person or through an advocate. 

Also talce notice that in default of your 

appearance on the date fixed, th. case will be heard.' 

proceeded ex-arte. 

Date 

	r-RATIVE 
DEP STR

~;I CENTRAL ADMI 

	

	BUNAL 
AHMD.ABAD BENCH 

AI-€DA13AD 



ACKNOWLEDGEMENT 

-tr
114h 

*QAr /1 	 itet S No. 
\ \* 

cU41 cjUU 

Received a Registered /Letter/Postcard/Packet,'Parcel 
Insured  

l4HgIflcbu 1PT 	1 
Addresed to (name)  

-44 T 1 	 1LEL 	 / 
Insured for Rupepes 4141 {Lt( 

tct.Qtft ctLl14,Date of delivery ......... 198 

Score out the matter not required. 

fr 1T1 
for Insured articles only.  

lqat 4141 	 iiir 	tcu1t/Si9nature of addressee 
3L1.ct 5441 irfl{t 



'tL. Q. '4' 
11t .1t 54  
R.P.54 

(cflt 2.MIEL (&(VL 

ç 	 DEPARTMENT OF PO3TS, 1DA 	( 

PT PH I 
Jagat Ahm d - 30Lacs - 8/89 



W. 	.t. 54 
R.P. 54 dtbtt'I 

DEPARTMENT OF POSTS, INDIA 
CL 

 

E 8  Date-sr1p 

1 1Tfifl j 

fir 

%fl44r/Pin TI I I 
Jagat AIim d - 30Lacs - 8/89 



(I 	ACKNOWLEDGEMENT 
* 	NP .11 

vteji41 	I No. 
4'la 	ctL.E& 

* Received a 	Registered /Leter/Ptcard/PkeVparceI 
Insured  

AdckesL to (name) I i2 
V 	I t 	 o4t 

Insured for Rupepes 	cCtt  

rt$i'4/DateofdeUvely .......198 
T91 	t 	T wq - 
Score out the matter not required. 

A 114 V 

for Insured articles only. 	______ 
t'jgita IRMSignature of addressee 

dLIt% 



ACKNOWLEDGEMENT 
* t 	 I1 	 1 

' 	a ,a Et,ILc4 J No. 
WU 

* 
Recsivd a Registered /Letter/Postcard/Packet/parcel 

Insured 	
/ 

Addresed to (name) I 
Insured for Rupepes <A LtLtL  

wt 
LsR-fl rtiTh,Date of delivery 	 - - 

SwGutthemaffernotrequired. 	 ') 
1 .0 	 7 	/ 

tT' iT 	 (1 	/ 
for Insured articles only. 	_______ 

	

qt 	Nc/Sinature of addressee 
*'I hvtL4L ISUt 



;bul. 	w 

R.P.54  

udIt 	ict ku4. 
DEPARTMENT OF POSTS, INDI*, ' 

CL '- 
Eo 

tAi 	c 	a 

Date-stamp 

co 

1JSL 

co 1- 
(I) 

Jagal Ahmd - 30Lacs - 8/89 



TrIA& 

7P- 

'NOTIC-E 3EOflE ADNISs IOU 

JUD
encb  

LI 

CNTP•AL ADMI111IgTRATIv 1-:RIT3U1'AL 

AIEDZBfl OFT, F1ED.aD 

E.D.ATEL HOUSE, 
U2. SAP2DAR PA EL COLOHY, 
P.O. UVJTVjVT, 

ED3AD..330 nil.. 

13th 
Issued on the 	 da1.y cf 	198 

REGN. No.O.A..' 	 /l98. 

r1 1Q.b,&*t1ioU 

kar 

V/s. 

RESPONDE'TT 
To, 

01 Unjv,, of lad a throu) The $uperint4aiq Xagineere  anzl water cojsj,  

	

*orth &aS&r £¼sá. LhaLIpec* 	Nqpux, 
Iutive sg&n,et0  c... çn*Ui Buildinçj, ruku,. Road, M#ar 
Asist. Eninaer. '., .L, i4ba*tj Djyjj, AbflOdbid. 

	

Whereag Shrj 04,11.Kathw 	
, coolicant has 

made an apolictjon under Section 19 of the 
Administrative Tunals At, 1985, to thig Tribunal, 
bearing OA No. 	 stated above anf wh rea th above matter is out Un for hearing on 1 •'2. 
The 11on "ble Tribunal has, oa 	tine order a mentjoneci below. * 

Whr5 the said application has been again fixed fo 
admiggjon/jntern orders on 16,01090 	

at 10.30 	M. 
A 

hearing 1ThcTn. No. as DA. No,  

You are reguested to Produce the record(s) noted 

below on the aforesaid date of hearing for the nerusl 
of the Hon 1 ble Bepch of the rnrjbun l 

(I) 
	 = 

(ill) 
of 

+Ordr nassed on : dt&
Oirl'OlRa 

 
neh Craver, the zecutjye nçineer, Mahj I)ivision, (\y  

Ahmedabad hes sent a ltter requesting pexmibaijA  to appear In pozoon as VOOPODdOnt and asked for tiL e, 
i.axn, advocate for the applicant. preot  lhs reoajent **ay appear in person, and the time al1o,ed I 	. 	 Interim riliaf to continue. The case be posted on 16th 

Jmzuxy. 1990 for adaission, 
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-2- 

Should you wish toargue anything against the 

admission of the application or issue of interim 

order, you are at liberty to do so on the date fixed, 

or any other date to which the case may be adjourned, 

either in person :or  through an advocate. 

Also take notice that in default of your 

appearance on the date fixed, the case will be heard./ 

proceeded ex-oarte. 

Date  

DEP Y REGISTRAR 
CENTRAL ADMINI RAT IVE TRIBUNAL 

AHMDABAD DE1CH 
AHMEDABAD 



eesseippe jO 
iuo sepqie poinsul JOJ 

15P110 1& Il• 
P0i!flbei jou Joew eqj Ino 01039 

kII 1fr A -2m J. 	n±ie 
86 . • .•m.. iczeAjep JO eeO/h1n) WPJ 

sedednjiojpansuj 

kt va J4 

f (eweu)opeseJppy 

pe1os!613 PeAN300 

IDI!TtPD  i!ttb 
0N 	/rk h/224/1h/ 

C' 	 114 
iL 

1tIh 	IN] VJ]G]1MON)IOV 
.44 



68/8 - srj - p im 

I I 	U!d,44/1,J 

-' 	4f"N 9SflG 

§ tu 'V3419 peqap w.j 
••,f, 

dws-eea 

/ 

YGNl 'S1OJ :O iNL}NdO C. 

1t*) M. 	1fl)Tk 

hLij)Dt 
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GOVERNMENT OF INDIA 

CENTRAL WATER COMMISSION 

-. 	MAHI DIVISION 

476434 
Gram : FORECAST 

Telex :121-6561 

CFFD IN 

A1 	TrIbij 
4/ 

1 -Shyamnagar Society, 

Memnagar, 

Ahmedabad-380 052. 

Date \\\ 

AUTHCFJrY LETTER 

I Ramesh Grover, Executive Engineer hereby authorize 
Shri i.GeMenghani, Head Clerk of this Division to present 
himself in the Central Administrative Tribunal, Ahmedabad 
Bench, Ahmedabad on 16.1.90 and 22.1.90 on behalf of the 
undersigned in connection with 0. t.No.495 of 22nd November, 
1989 and 0..No• 554 of 22nd December,1989 as the undersigned 
will be out of Headquarters to New Delhi on urgent official 
jobs as desired by Higher authorities. 

The specimen signature of Shri T..Fienhani,Head Clerk 
is given below duly attested by the undersigned. 

-Io 

(RANESH R0VER) 
EXECUT IVE ENG LT HER 

Specimen Signature of 	 r 
Shri T.G.P'enghani,Fied Clerk 	 C 

ATTE SLED 

1) 41X1 I accept the authority of the Executive Engineer,I'ahi 
Division,CWC,imedabad as his order to be present in the Central 
Administrative Tribunal, Ahmedabad Bench, Ahmeda.bad on 16.1.90 

>' 

	

	 and 22.1.90 in the interest of Public Service as the Executive 
Engineer,Nahi Division, CC,Ahmedabad will be out of Headquarters 

- 	 during the said period. 

(T.G.GHNI) \\\\\NO 
HEAD CLERK 

/ 	 2P 

( 	
I 
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GOVERNMENT OF INDIA 

CENTRAL WATER COMMISSION 

MAHI DIVISION 

476434 

Gram : FORECAST 
Telex :121-6561 

CFFD IN 

1 -Shyamnagar Society, 
Memnagar, 

Ahmedabad-380 052. 

Date\\•\-\c 

AUTHOR IY lETTER 

I, Ranesh Grover, Executive Engineer hereby authorize 
Shri T.G.Menghani, Head Clerk of this Division to present 
himself in the Central Administrative Tribunal

'
Ahmedabad 

Bench, Ahmedabad on 16.1.90 and 22.1.90 on behalf of the 
undersigned in connection with O.A,NO,495 of 22nd November, 
1989 and 0.A.NO.554 of 22nd December,1989 as the undersigned 
will be out of Headquarters to New Delhi on urgent official 
jobs as desired by Higher authorities. 

The specimen signature of Shri T.G.Menghani,Head Clerk 
is given below duly attested by the undersigned. 

Specimen Signature of 
Shri T.G.Menghani,Hed Clerk 

K\ 
(T .G .MENGHAN i) 

(RANEsI-i'6vER) 
EXECUT lyE ENG INEER 
F 

ATTESTED 

I accept the authority of the Executive Engineer,Nahi 
Division,CWC,Ahmedabad as his order to be present in the Central 
Administrative Tribunal, Ahmedabad Bench, Ahmedabad on 16.1.90 
and 22.1.90 in the interest of Public Service as the Executive 
Engineer,Mahi D&vision,CC,Ahmedabad will be out of Headquarters 
during the said period. 

N\ A\\ (T.G.MENGHANI) 	C 
HE AD C LERK 

*EC* 



V/s. 

k"AfthLA$J$!9J U 
JUDL _I• 

CENTpL DMINISTjTIvL TRIBUNhL 

HMLDLDSENCl-I, HNEDSD 

B.D.PTbL HOUSE, 
S- RD-.R P; .TE L C OLbNY, 

P.D. NVJI V-N, 
HDiAD_380 014. 

Issued on the 	17th day of 7nni&ry 19 

RLGN, NO,O,L-, // 	 / 19 	• 
11 

PPLICL-NT S)' 
-D V • MR . 

D.M.Thakar 

LSPONDEN (s) 
tV, MR0  

Razueeh 
TO, 

Union of India through Thci 5upernterinç 
(tr4 W*tEr cajsajon 	etttn rttvara 	C.t.C. 4.A0  

ar flOe;, Dxaxeth Eat.. 

xeutive 4-1.n.ex 0  C.%.C., e9he1a 3ufldtnq, OUUcU1 floeA, 
Homnagart  Abtwdcb' rb4 2. 

Whereas Shri 	 applicant has made 
and application under Section 19 of the dmjnjstrative 

Tribunals ct, 1985, to this Tribunal, bearing O No, 

stated above and whereas the above matter 
is put up for hearing on 	 The 
Hon 'ble Tribunal has passed the order as mentioned below, * 

Whereas the said application has been again fixed for 
admission/interim orders on —32,O1. 	at 10.30 

the re ]v ant 	xures s 
Lad--bearing Regn. No, as 	Ne,, 	

___/ 190. 

You are requested to produce the recird(s) noted 
on the afjresaid date of hearing for the perusal of the 

le Bench of the Trjbunal 

(III) 

Strbke if net applicable. 
*,Order passed on dtd, 



-2.. 

Should you wish to argue anything against the 

admission of the application or issue of interim order, ci 

are at liberty to.do SO.On the date fixed, or any other 

date to which the case may be adjourned, either in per.o. 

r through an advocate 

- 	iCo take notice that in default of your apicoc 

on the date fixed, the case will be heard/ proceeded ex-.part 

/ 

Date 	 DEP Y/PEGISTR 
CENTL MINISTIVE TBUbL 

2EDBD BENCH 
14EDABAD 

A0 cantiiaut4un of notice dtd. 15.12.89 

Order t*eed on Jt1. 17.01,1990 

/ 	
Thakk, learned advocate for the applieant present. 

ReoiMt to o5itive1y appear in person on t next date . 
/1 	Oetwe* the cac will. be  proceeded without hi 

choeen to appcar in puruon ad not engaged the iurz 

wer t 1le, no Agent is i11ove1. M intarn relief 

rler grAd Allowed to cantinim. The 	pe4 on 

1 	Lor a1ai*i. 

kk 



NOTICE AFTER DrIissION 

WITI-I INTERIM RELIEF 
JJDL_ I 

CENT RL 'DMINI5TRTIVE TRI BUNAL 

B D. PATEL HOUSE, 
NR. SARDAR PATEL COLONY, 
P • 0 NAVJIVAN, 
1- lEE 	D_ 380 014. 

Issued on the 	day of 	198  

REGN. 44 0 .A. / 	 10 )  

APPLICANT (s) 
B. 	 Any • MR. 

V/se 	
DoMeThakkar 

RESPONDENT (s) 
To, 	Union of Xncija ( Ora. 	Any. MR. 

ash Grower 
01e tn.tcn of IIia th ghs The 3tperintending ngineer 

entrn1 Water Ccmmjjon. Jtrn Rivers CirCle, C..C.4..A, 
North Sazar IOad, i)harempth ext., flgpur.  

0. 	3cutiv 	ci, 	 urka1 Rctd, 
db 52. 

4 	agt—jn 	 ,i3bttj Djvj ion, 

Whereas Shri ,- 	
1 applicant, had made an applicatjo 	 tjon 19 of the Administrative 

Tribunals Act, 1985, to this ribunal And also prayed for 
, 	 interim relief (copy alongwith relevant annexures enclosed) 

hearing Regn. No OA,' , and whereas the same 
matter isput up for heari on _________ 	The H ble Tribunal has passed the 	L/asrn __tior 	oelow,'k 

•I' 	
Whereas the Tribunal is of opinion that a reply of :y1 	

the application is called for : 

That YOU, Respondent No. (4 	o file three complte 
sets of the duly verified reply to the applicatjod, 
alongwith documents in a paper.book from by _c 

That you should simultaneously endnrse a cop04k 
reply alongwith documents as mentioned at S,No (i) 
above to the application. 	 / 
You are also directed to produce the record(s) noted 
below for the perusal of the Hon'ble Bench of the 
Tribunal on the date fixed for hearing. 

Strike if not applicable . 
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(I) 	 - 

- 

4• 	The above application has been fixed for hcarin 
on Qj,  	owever, the aopcur1l  
for interim relief has been fixed for hearing on 

at 10,30 el,M. Should you wish tc 
argue anything against the issue of interim order, 
you are at liberty to do so on 	or 
so any other date to which the case may be adjourned, 
either in person, or through an advocate appointed 
by you for this purpose. Also take notice that in 
default of your appearance on the date fixed, the case 
will be heard ex-parte. 

5 	A copy of the order Dated 22,03,1M 	passed by 
the Central Administrative Tribunal, hmedah:d Eanch, 
Ahmedabad is typed overleaf for immediate carjpliance,' 
informadon/hecessary action. 

WITNL the Hon'ble Vice Chairman Central Administrativ 
Tribunal, hmedabad Bench, hmedabed this 	22 	day of 

___in the 	90 year 19  

DATE 	2311990 
	I' 	

4 

ITT cTu51 	CENT FL ADMIN 1ST IT IVE T RI BUNAL 
I)EPUTY RIc;:STR-R 

AE'IBDABD PINCh, 
\ \_ 

- 
In COfltjflUd .i3d of flotice d-ted 17.01.1990 

OJI $ 22.01.1990 

d Mr, i, Th&c1cr1  •2arU 	cate for the petitioner 
Mr. Rureh Grcvrer, lirred ndvucate 	thtt respondent not prer 
Adm.t, T - ur n0tices on tho r ordetts to 'p1y on merits 
within 30 Lyc from 	-ft 2 thii oi.2re Tbe asa be potd 
on 002.1390 for 4!urthr dtrectjc,n. Tw1:13Xin relief r,,7krlier 

to coLtrn,e. 



NOTICE AFTER MISSION 

NITH INTERIM RELIEF 

JUDL I 

C31.TRAL ADM IN I STRJT IVE TRIBUNAL 

S.D. PATEL HOUSE, 
HR. SIDJ PATEL COLONY, 
P 	00 NAVJ IVAU, 
AHEiED3ED.. 330 014. 

(j 

Issued on th 	2nd 	cad of lebriiary 1990. 

	

REGN NO, O A, 	/ 1989  

- 	 - 	 PPLICAN (s) 

	

-' 	 ADV. MR  

	

Union of India & Ore. 	 RESPONDENT (S 
;v,. MR.aesh Gro,er 

To, 
Union of Xni, thrughs te prjitajjnr 
entraI. WaterCjaton, Western ivr Crc1 C..,., 

4w 	4orth 3azar tOØ harnreth 'xt,, Na9pur, 
Ex.ic.tj,e :.nginer, C..c., 	gtaa auLxcin 	1, dhy.uaga octety, GuruJ1 	Mnu4r, *ned.32. 

	

Whereas Shri 	•$i 	 apoliceeit1 

had mafe an a lication under Section 19 of the Administrstivc. 

Trilunals Act, 1985, to this Tribunal, And also prayed for 

interim relief (øby 1ongwith relevant annexures - enclosed) 
hearing Regn. No, 	5/ 	, and whereas the saxne 
matter is nut un for hearfng on 02.02.1990 - . The Ho 'ble 

Tribunel has passed the order as mentioned below. * 

ereas the Tribunal is of oin ion that a relv of th: 
aDelication is celled for 

That you, Resnondent No. (4 	do file three como12
sets of the dul\7 verified reply to the apolication, 
alonowith documents in a papar-bobk from h7 

Tbt you should simultaneously endorse a cony thf the 
roolv aloncnwjth documents as mont±onCd at S0No, (i) 
above to the aPplication. 

You are also directed to produce the record(s) noted 
below for the Perusal of the Hon 'ble Sench of the 
Tribunal on thc deto fixed for hearing. 

zs 
'9. 
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4 	The above application has been fixed for searing or- c 

at at 10.30 -.i1,, However, the application 

for interim relief has been fixed for hearing on 

2O-O 	at 1.30 	should you wish to 

argue anything against the issue of interim order, 

you are at liberty to do so. on 2 O or so any 
ther date to which the case maye a aourned, 
either in person, or through an advocace appointed by 
you for this purpose. -,sl^ take notice that in default 
of your appearance on the date fixed, the case will 
be leard ex-parte. 

S. 

	

	copy of the order Dated 	passed by the 

Central administrative Tribunal, hmedabad 3ench, 

hmedabad is typed overleaf for immediate compliance/ 

information/necessary action. 

ITNE 	the Hon'ble Vice Chairman, Central idministrar.ve  
Tribunal, hmedabad B.ench, hmedabad this 	 day of 

in the year 1990 . 

0 
C) 

c) 	DEPUTY 1EGI TPR 
CENPL DMINISTR-TIVE 

HMED-EcD BENCH 
HNEDt-BD 

DtTE 
Oi-,2. 1990 

COT 
	tion of *otice dated 22.01.130 

Mr. 	 1- o3 	 for 
the 	ip1iait and Ar. 	jdth aiv 	r .4r J .&.Zjmera 
irrt &vate for th tespondert5. The rEplj of 
report1ent No,: 2 be taken on ricord • The n*ico of 
Mr. JtTh Yaav is oht, he har :Cfl jnstrcted by 
aeponeit b. 2 not to appr in the casd on beja1f 
of the Union of India aad Qth. s and the rspcn'4ent 
4-. 2 to tile cqwunication on beati of he Uniin of 
Lnctis and Others thit they do not wish to 	prepreznted 
and the i?itry to give notice on the Union of India 
and others to the same of ft, The Union of India & OthLrs 
allOwed to file the :pty iithth 20.02.19 on which 
date he case is fixed for hearing or further hearing* 
ihe petitinar is alled to file rejoinder if he finds 
it rcessry. Interim relief to conttnue. itegistry co 
fix the 	3ccordingly. 

Now the cao is fixed for further directi)n 
on 20.02.190. 


